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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 420/2025

News Item titled “Gurgaon a groundwater ‘dark zone’, but extraction over 2

times the limit” appearing in Times of India dated 05.08.2025

Report by way of affidavit in compliance ol the
order dated 20.08.2025 of this Hon’ble Tribunal
by Respondent No. 4

[, Ramesh Chander Bidhan, 1AS, Commissioner, Gurugram Division, Gurugram,

do hereby submit the following compliance report for kind consideration of this
Hon’ble Tribunal:

1. That the above mentioned Original Application is pending for adjudication
before this Hon’ble Tribunal and is now fixed for 10.11.2025.
2.

That before proceeding further, it is appropriate to submit here that on the
last date of hearing this Hon’ble Tribunal was pleased to issue directions to
the answering respondent to file a report by way of affidavit in the present

matter. Relevant portion of the order dated 20.08.2025 is reproduced here:

“]. This original application is registered suo-motu on the
basis of the news item titled “Gurgaon a groundwater ‘dark

zone’, but extraction over 2 times the limit” appearing in

Times of India dated 05.08.2025.

Sinha & Ors.” reported in 2021 SCC Online SC 897.
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/ 6. Hence, we implead the following as respondents in the

matter:

I. Haryana Water Resources (Conservation, Regulation and
management) Authority, Through it’s Engineer in Chief Rear

Building, 3rd Floor, HSVP, Sector-6, Panchkula, Haryana
134109

it. Central Ground Water Board, Through it’s Chairman

Central Ground Water Board, Bhujal Bhawan, NH -1V,
Faridabad, 21001

iti. Haryana State Pollution Control Board, Through il's

Member Secretary C-11, Sector-6, Panchkula, Haryana -
134109, Haryana.

iv. Commissioner, Gurgaon Commissioner Office, Civil Lines,

Gurugram

7. Issue notice to the above respondents for filing their
response/reply by way of affidavit at least one week before the
next date of hearing. If any respondent directly files the reply
without routing it through his advocate then the said

respondent will remain virtually present to assist the
Tribunal.”

That keeping in view of the gravity of the subject matter and the spirit of the
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,\QQ 0”4(3! er of this Hon’ble Tribunal, meetings were convened on 01.10.2025,
S

% 0.2025, 29.10.2025, 31.10.2025 and 04.11.2025 under the chairmanship
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*‘; g€/the undersigned & Deputy Commissioner, Gurugram with all the
< S

7 Q)

4//”’48, SalS ncerned departments. During the meetings, all concerned departments,
namely, Respondent No. 1 and Respondent No. 3, Municipal Corporation
Gurugram (MCG); Gurugram Metropolitan Development  Authority
(GMDA); District Town Planner (Planning/ Enforcement), Gurugram; and

Irrigation & Water Resources Department, Gurugram were directed o

v,



ate and work towards implementation of this
ion Plan on the following

Hon’ble Tribunal

coordin

orders and to prepare and submit a detailed Act

terms:
1. Current status and actions taken against illegal groundwater
extraction;
1. Preventive measures and timelines for enforcement;
iii. Steps to ensure compliance with the Environment (Protection)

Act, 1986; Water (Prevention & Control of Pollution) Act, 1974,
and Haryana Groundwater Management & Regulation Act, 2020;

and

iv.  Proposals for groundwater recharge within District Gurugram.

In addition to the above, all concerned departments were also directed
categorically in the meeting dated 04.11.2025 to submit the Action Plan
within three days to the Regional Officer, Haryana State Pollution Control
Board, Gurugram for compilation and further, for submission to this Hon’ble

Tribunal before the next date of hearing.

The Minutes of the Meeting are attached herewith as Annexure R-
4/1, and the Directions issued to all concerned departments are attached as

Annexure R-4/2.

4. Tt is also worthwhile to mention here that Government of Haryana, Irrigation
& Water Resources Department order dated 06.12.2021, appointed officers
from the Departments of Irrigation & Water Resources, Town & Country

ing, and Haryana State Pollution control Board as Enquiry,

ement, and Compliance Officers under Sections 19 and 20 of the

verification, and submit reports or interim reports to the Haryana Water
Resources Authority. Consequently, the Department of Town & Country

Planning, Respondent No. 3 and the Irrigation & Water Resources
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Department carry out inspections, with their reports forwarded to
Respondent No. 1 for penal actions, such as sealing illegal borewells and

imposing environmental compensation.

Further, these inspection reports are compiled and submitted regularly
to the Deputy Commissioner, Gurugram, for onward (ransmission (o the
Haryana Water Resources Authority, Panchkula. The ongoing inspections
ensure that all industries and establishments operating within Gurugram
District adhere to prescribed norms for groundwater extraction and obtain

due permission from HWRA to promote sustainable and judicious use of

groundwater resources. Copy of order dated 00.12.2021 is attached as

Annexure R-4/3.

5. That keeping in view of the submission made in the preceding Para, it is
appropriate to submit here that the principle authority for taking enforcement
and penal action against unauthorized groundwater extraction lies with
Respondent No. 1, i.e., the Haryana Water Resources Authority on the report

of Deputy Commissioner, Gurugram and in view of this fact the concerned
authority has already been suggested to submit a comprehensive Action

Taken Report to this Hon’ble Tribunal.

6. That in view of the above mentioned submission, it is apparently clear that
in view of the spirit of the order of this Hon’ble Tribunal, answering
respondent has taken all necessary steps for coordination, supervision, and
inter-departmental compliance to ensure implementation of the order dated

.08.2025 of this Hon’ble Tribunal.

taken by Respondent No. 4 in this matter. It is therefore humbly prayed that

this Hon’ble Tribunal may consider for deletion of Respondent No. 4 from
the array of respondents, as the role of this office is limited to coordination

and supervision only, which has already been done in the present matter.
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8. That this compliance report by way of affid

avit is submitted for kind
consideration of this Hon’ble Tribunal in light

of the directions issued on

20.08.2025. The undersigned undertakes to comply with any further

directions that may be passed by this Hon’ble Tribunal.

Date: 63 Nov 202§
Place: ¢uavnRaM YCJ)

Deponent
Yerification:-
~2ication:-

Verified that the contents of Para Nos. 1 to § of the affidavit are true and correct

to my knowledge, based on information derived from official record, which [ believe to

be true and correct. No part of it is false and nothing has been concealed therein.

Date: 03 Nov2ot©
Place: ¢uRpara™

YA

Depefient

K, ADVOCATE

RAM NIWAS AW (HR.) INDI

NOTARY, G
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Prem Lata Superintendent
For Commissioner, Gurugram Division
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To
1. Deputy Commissioner, Guragram.
2. Commissioner, Municipal Corporation Gurugram
3. Administrator, Haryana Sahri Vikas, Pradhikaran, Gurugram,
4. Regional Officer, Haryana State Pollution Control Board, Gurugram
5. Executive Engineer, Irrigation and water resources department Gurugram
6. Hydrologist Gurugram.
MemoNo. 94870
Dated: 04, 11=9008
Subjeet:

v/

Submission of Action Plan in Compliance with NGT Ovder dated
20.08.2025 in O.A. No. 420/2025 titled “News Item titled ‘Gurgaon

a groundwater ‘dark zone', but extraction over 2 times the limit’
appearing in Times of India dated 05.08.2025”

FREh Rk

In reference 1o the subject cited above, attention is invited to the order dated
20.08.2025 passed by the Hon'ble National Green Tribunal, Principal Bench, New Delhi in
0.A. No. 4202025, wherein various authoritics, including your offices, have been impleaded

as respondents regarding the issue of illcgal and excessive groundwater extraction in
Gurugram.

To deliberate upon and coordinate appropriate remedial measures, several
meetings were held by undersigned on 01.10.2025, 08.10.2025, 29.10.2025, 31.10.2025, and
04.11.2025. During these meetings, it was cmphasized that all concerned departments must
submit a consolidated Action Plan outlining the status of enforcgnent, preventive actions
taken. and proposals for sustainable groundwater management.

Accordingly, you are hereby directed to:

Prepare and submit a detailed Action Plan covering the current status, actions

\ .
taken, and proposed measures to prevent illegal extraction of groundwater and

ensure compliance with the Environment (Protection) Act, 1986; Water
(Prevention and Control of Pollution) Act, 1974; and Haryana Groundwater
Management and Regulation Act, 2020.

2. The Action Plan shall include:

i.  Specific timelines and milestones for implementation.
ii.  Identification of responsible officers/agencies.
ii.  Enforcement actions taken up to date (including sanction granted and

sealing of borewells and penalties im posed).

ﬁ%\\\%/

Pigr:t . ~4a “endant
For Commussicner, Gurugram Division
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Measures for inter-departmental coordination and data sharing.
functioning and recharge of water harvesting

iv.

Accessed the capacity,

systems by MCG.

V.

The finalized Action Plan shall be submitted to the Haryana State Pollution
nd onward submission to the Hon’ble

oard within three (03) days, for compilation a

Tribunal before the next date of hearing on 10.11.2025.

Commissioner Girugram Division,

Gurugram.

Control B
National Green

e’

fioih Lata Sugeristaainnt

For Commissioner, Gurugram Division
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Board(Not below the rank of Regional Officer) as Enquiry officer/Enforcernent officet/Compliance Officer in
addition to their present dutles, in “The Haryana Waler Resources Authority (HWRAY', Panchiuls. The
functions of the officers shall be as per the provisions of the Seclion 19 and 20 or as may be directed by the
Authority, including discovery & production of documents, summoning and enforcing the atiendance of any

person, to conduct field inspection, enter into any premlses for inspection and inquiry, submit reportinterim

report to the Authority..

Sr.No. [DistrictBlock [Imigaion ~ and  WaterTown and CountryHaryana  Stateflurisdiction
Resources Deptt. Planning Deptt.  [Pollution Control{J

Board

1. Ambala Executive Engineer, W.S.[Concemed DistrictConcemed lAmbala
Div. Ambala Town Planner  |Regional Officer

2. Kurukshetra Executive Engineer, W.S)-Do- Do- Kurukshetra
Div.-Kurukshetra

3. Panchkula Execulive Engineer, W.SJ-Do- +Do- Panchkula
Div., Panchkula

Y. Kaithal Executive Engineer, Pundri-Do- - Do- Kaithal
W.S. Div. Kaithal

5. Narwana Execulive Engineer, W.S)Do- +Do- Narwana
Div..Narwana

0. Hisar Execulive Engineer, Adampur-Do- -Do- Hisar
W.S. Div., Hisar

7. Fatehabad Executive Engineer, W.SJDo- LDo- Fatehabad

- Div. Fatehabad _ .

. Sirsa Executive Engineer, Nehrana-Do- -Do- Sirsa
W.S, Div. Sirsa

9. Jagadh:n‘ Executive ) Engineer,-Do- -Do- Yamunanagar
Jagadhari ~ W.8.  Div.
Jagadhari

10. Karnal Execulive Engineer, Kamal-Do- -Do- Kamal
IW.S. Div. Kamnal :

11. Panipat Executive Engineer, Panipal{-Do- -Do- Panipat
W.S. Div. Panipat :

12. Jind Execulive Engineer, W.S)-Do- -Do- Jind
Div. Jind __

13. Bhiwani Executive Enginger, Bhiwani-Do- +Do- Bhiwani
W.S. Div. Bhiwani :

14, Th Dadi [Executive Engineer, W.S.Do- -Do- Ch. Dadri
Div. LWS (Mech) Divn,
Ch.Dadri

15.  [Rohtak Executive Engineer, W.S/|-Do- -Do- Rohtak
Div. W.S. Feeder Divn,
Rohiak

16. Sonipat Executive Engineer, Rai W.S.|-Do- -Do- Sonipat
Div. Sonlpat

7. |Gurugram Executive Engineer, W.S|Do- -Do- Gurugram
Div. G.W.S. Divn. Gurugram .

18.  [hajar Executive Enginger, JhajjarlDo- -Do- Jhajjar
N.S. Div. Jhajjar

19. Faridabad Executive Engineer, W.S.-Do- -Do- Faridabad
Div, Faridabad - i
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Rewar

Nahendergarh

Sohana

Bahadurgarh

—— T Jexeculve. Engineer, Mewa Do-

.. Divn. Nub

Excculive  Englneer, W.S|-Do-

Elect) Divn, Rewerl

Excculve  Englneer, W.S/|Do-

Div. Migarh canal
Megh) Divn. Namaul

Execulive Engineer, Gohanal-Do-

V.S, Divn, Gohana

Execulive Engineer,W.S.-D0-

Divn, Bahadurgarh

Daled Chandigarh, the 30 November, 2021

Endstt. No. 1W-030001/18/2021
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T e e
-Do- Rewari
-Do- \Mahendergarh
W.S)
/T)r’_Gohana
. Devender Singh :

Additional Chief Secretary to Govt Haryana

Imgation & W.R. Depariment

Daled: - 06.12.2021

A copy, each s forwarded 1o the ollowing for information and necessary action.

1. The Chairperson, Haryana Waler Resources Authority, Sinchai Bhawan, Sector-5,Panchkula.

2. Principal Secretary lo Govl.

necessary direction 1o the concerned officer.

3. The Chaimman, Haryana State Polluton Control Board, Sector-

necessary direction to the concemed officer.

4. Engineer-in-Chief, Imigalion and Water Resources

Panchkula.
5. PSIACSISWRD
\ & PSISIWRD

for Additional Chief Secretary to Govemment,Haryanz
Imigation and Water Resources Depamnen}‘z\

<32

—\w”

\*"‘"L

of Haryana,Town & Country Planning Department with request to issue
6,Panchkula with request to issue

Depariment, Sinchai Bhawan, Sector- 5,

Supeﬁntena\én , Ifgation (Works),

miem Lata Superintendent
For Commissioner, Gurugram Division

10
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EFORE THE NATIONAL GREEN TRIBY
BENCH, NEW DELH] NAL PRINCIPAL

ORIGINAL APPLICATION NO. 420/2025

NEWS ITEM TITLED “GURGAON A GROUNDWATER ‘DARK ZONE"
BUT EXTRACTION OVER 2 TIMES THE LIMIT® APPEARING IN

TIMES OF INDIA DATED 05.08.2025

AFFIDAVIT

I, RAMESH CHAND BIDHAN, IAS, COMMISSIONER, GURUGRAM
DIVISION, GURUGRAM, do hereby solemnly affirm and state as under:-

1. That in the aforesaid official capacity, Tam well conversant with the facts

and circumstances of the case, therefore, I am competent to swear this
affidavit.
2. That I have gone through the contents of accompanying reply which has

been drafted under my instructions.

Depoitent

Verification:

Verified that the contents of affidavit are true and correct to my
knowledge and on the basis of information derived from the official record

which I believe to be true and no material fact has been concealed therein.

ATTES\;ED/ I)cpor@

A
NDER s. PUN
MKSV%CATE & NOTARIXdia
Distt. Gurugram (Har\/ana)

07 Nov 205
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